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CEtgRAL APMlNiaCRifflVE TKEBUNftL^ JABALPUR BENCH. JAB ALP UR

ORIGINAL APELICifflON ND.lll of 2003

jabalpur, this the 7th day of March, 20o3,

Hon'ble Mrs.Shyama l^ogra, hi&to&x: (J)

Anjani Kuraar Shrlvastava son of
Shri S*R* Shjrivastava, aged, about 47
years, working as Assistant Driver,
bearing Ticket No•123, in the Office
of Chief Crew Control, C3entral Railway
jebalpur S/o H«No«28, Garha,jabalpur. -APPLICANT

(By Advocate- Mr.Manoj Ean^i)

Versus

!• The Union of India through
its Secretary, Ministry of Railway,
New Delhi*

2« Divisional Railway Manager,
Central Railway, Jabalpur Div*

3« Senior Divisional Mechanical
Ihgineer, Central Railway, jabalpur,

4* Chief Crew Controller,
Central Railway, Jabalpur. -RESPONDENTS

(By Advocate- Mr,M.N,Banerjee}

ORDER (ORAL)

This Original J^lication has been filed by tte

applicant with the prayer to give direction to the

respondents to allow him to join the duty after completion

of his medical leave and he be treated on duty w.e.f.

21.12.2002,

2. The brief facts as set out in the application are

that the applicant was on medical l^ave from 21*8.2002

to 12*9.2002 and subsequently under treatment v:pto

29*11*2002 o:^ Jabalpur Medical College and got fitness

certificate by the Central Railway Ho^ital, Jabalpur

i^to 20.12*20o2 and on 21*12*2002 he r^ortgd on duty
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but he was not permitted by the respondents to join dutlses.

He has %lsD annexed copies of medical certificates in this

iregexd.

3* It is further submitted by the learned counsel for

the applicant that when he was not allowed to join duties#

he made r^resentations to the concerned authorities vide

Annexures A-5 to A-7# but nothing has been done by the

re^ondents till today and he has not been allowed to

join his duties,

4, I have heard the learned coun^l for the parties,

5, After perusal of the relevant documents, I am of

the opinion that the matter can be disposed of at the

admission stage, while giving directions to the re^ondents

to pass an aj^ropriate speaking and reasoned ordec on the

representations as well as after treating his Original

Application as r^resentation to come to just conclusion

on the pleas of the applicant. The said exercise diould

be done by the respondent NO ,3 within a period of one

month from tl» date of receipt of copy of this order.

Before passing any orders# the respondent Ho,3 is directed

to hear the applicant# who Is at liberty to si:5)plen^nt

his claim by supporting the same with relevant documents,

if he so desires.

6, The respondent No,3 is also directed to allow the

applicant to join his duties on furnishing the relevant

documents as required for the said purpose. However# his

joining siJaject to final decision being takPn by the

authorities on his representation as well as the dociments

hreing placed by the applicant, as the case may be.
/
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it is njade clear that this order is passed without

toudiing the merits of the case,

?• With these observations and directions, this

stands dii^osed of with no order as to costs.

(Mrs.aiyama Dogra)
Menber (j)
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